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IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

Lo OA 207/98
Néw Delhi this the o8th day of January, 1998.

Hon'ble Shri S.R.Adige, Vice Chairman(A)
Hon'ble Smt .Lakshmi Swaminathan, Member ()

Shri Bhagat Ram
S/0 Late shri Bal Kishan, : ~
Vill Bharthal Near 01d Holli Ka Choke
p.0. Palam, New Delhi.

- .Applicant
(By Advocate Sshri S.K.Sinha)

Union of India-through

1.The Secretary,
Ministry of Law and Justice,
‘Shastri Bhawan,New Delhi-1

2.The Deputy Secretary(Admn.),
Legislative Department(Vidhi Sahitya Prakashan),
Ministry of Law and Justice,
Room No.411, A-Wing,
Shastri Bhawan, New Delhi-1
_.Respondents

ORDER (ORAL)

. (Hon'ble shri S.R. Adige, Vice Chairman. (A)

Heard

2. Shri Sinha states that the applicant, who 1is a

“member of Scheduied Caste Community, had applied for the
post of Stenograher(Hindi-cum—English)- ig the Ministry of
Law and Justice, Legislative Departmenf(Vidhi Sahitya Prakashaﬂ
against one post reserved for Scheduled Caste,in response
to the adverfisemént in Employmént News dated 12/18f4.97
and thereafter iD July, '1997, Test/interview Was held. Shri
Sinha states thét the%pplicant is confident that he has
done verjwell_ and accérding to his knowledge he would have

h“ J
ranked " in the merit/“but despite the passage of 1/2

year, the respondents .have not declared the result of that

_ test,and are continuing to retain personton ad hoc basis.
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3. Shri Sinha further states that the applicant's

reﬁ%ésentation dated 17§12.97(Annexure A-IIT) also remains

undisposed of.

4. lIn this connection, Shri Sinha has also stated

that the applicant apprehension};that because of [his delay,

his result might be tampered with.

5. We dispose-ofvthis OA with a direction to the respondents
5 .

to examine the contents of applicant's representation dated

.

j‘17.12.97,and bPass a detailed ,reasoned and speaking order

’

thereon under intimation to the applicant, within g period

of six weeks from %he date of receipt of a copy of this

order.
6. - If any grievance still éurvives{ it will bpe open

to’ bim to agitate the éame through‘ appropriate original

%,:proceedings,~if S0 advised in accordance with law.

OA stands disposed of aécordingly. Né costs.
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(Smt.Lakshmi Swaminathan) (S.R." Adifge)
Member (J) : Vice Chairman(A)




